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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH 
* 	* 5* 5 

Commercial Complex (BOA) 
Indirenagar 
Bangalore- 560 038 

Dated: 
1 OCT 1988 

RVIEW APPLICATION NOS. LU23 B8  

APPLICATION NOS, 
	 10518BF 

A plicants 

Shri Bebu & 16 0 

tnMdents  

V/s 	The Sci&ntific Adviser to Rekaha Mantri, 
New Delhi & another. 

To 

Shri Babu 
A-I/I, CR00 Cmplax 
C.V. Reman Na8r 
Bangalera - 560 093 

Shri I. Reddapa Roddy 
8-9/2 9  CR00 Cmplex 
C.V. Reman Nsar 
Bangalora - 50 093 

Shri S. Sasavraju 
s/i, Yemalur 1illago & PC 
Bthgalare - 560 037 

Shri K. Kenchiah 
c/a Shri P. Givindappe 
14, Sudduguntepalye 
C.V. Reman Mager 
Bangalere - 560 093 

Shri S. Ambroas Thomas 
2819  10th Crcso 
Ananda Purem 
C.V. Reman Negar 
8angalere 560 093 

Shri Kempehanumaish 
C/a Shri 0. Ianjappa 
New Extension 
Yamalur Village & PU 
Bengalors - 560 037  

Shri R. Muni Raju 
S/a Shri 8. Raeaieh 
Bande Nagar 
M.S. Nagar Poet 
8angalra - 560 033 

Shri V. Rudre Gawda 
C/a Shri 0. Nanjappe 
Now Extension 
Yamalur Village & PD 
Nangaloze - 560 037 

Shri Deyssaslan A. 
C/s Shri P. joseph 
3rd Main Read 
Behind Kakara Ashram 
Narayenappe Building 
liatadahally, Pluniraddy Pclya 
Bangalore - 560 006 

Shri R. Sridhar 
92, SudduguntoPalYa 
C.V. Reman Nagar P0 
Bangalare - 560 093 

Shri R. Manjunath 
178 9  K.dihelli 
Near Muneewars Temple 
3.8. Nagar Pest 
Barigalors - 560 075 

.. . .2 
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14. 

 

 

Shri )aye a 
C/s Shri Ulsoar Ram*Lah 
S.C. Paly 
C.V. Raman Nagar Feat 
Bangalore 560 093 

Shri H. Ramappe 
E-15, '(' Block 
t.G.Oe Qt rtsrs 
6th Slack v  Rsjajinaa 

lora 560 010 

U. Shri M. R89havandra Achar 
Advocats 
107410750  Ganeshankari I Stos 
Sreanivasa agar II Phaes  
Ban s1os 560 050 

15. 

Shi H. Srivoppa 
S/e Shri Huthanallappa  
Gonakena H11j 
3o€ioaha11i Post 
Hoskoto T1uk 
Gengalare Olstvjet 

Shri K.S. Flarlyapps  
430  S.C. 
CJt. Raon Nagar Post 
3anga1or - 560 093 

Shri S. 0vanothan 
251, 5th Mom, Ananda Pua 
C.V. Raaar, 4aar Post 
tsngs1oro - 560 093 

Shri Ashok 
Sfo Shri. Tippinre Pats Cods 
Arthi Vi11go & Post 
Mogadi Taluk 
8artg1s District 

Sbjo et z 	JG COP IES OF OR DR PASSED BY THE BEF4CH 

(ncltaod horowith ploasa tind the copy of ORDER passad by this Tribunal 

in tta above said Raviaw applications on 30988. 

0F ICER 

As above 
	 IdA ) 

\O' 



I) 
EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BE&H: BANGALORE 

DATED THIS THE 30TH DAY OF SEPTEMBER, 1988 

PRESEN1t: HON'BLE SHRI JUSTICE K.S. PUTTASWAKY o 0 VICECHAIRMAN 

HON?BLE SHRI P. SRINIVASAN 	 ,0 0 MEMBER (A) 

REVIEW APPLICATION  " 77 TO 23188 

1. Shi Babu, Major, 
S/o. D.Chinnaiah, 
Agd 20 years?  
NoA1/1, DRDO Complex, 

Raman Nagar, 
Barga1ore. 

Shi I. Reddappa Reddy, 
agd 24 years, 
S/. Venkataramana Reddy, 
B/2, DRDO Comp1tx, 
Ce\tr. Raman Nagar, Bangalore. 

Shi S. Basava Raju, 
26years, Sb, Sunchappa, 
9/, Yemalur Village & 
Bargalore. 

Shri Kenchaiah, 30 years, 
s/b. Kenchaiah, 
C/o. P.Govindappa, 
14 Suddugundapalya, 
C. . Raman Nagar, 
Ba galore. 

Sh iS. Akbrose Thomas, 
30 years, S/o,Susai, 
281, lOth.Cross, 
Anndra Purarn, 
C.V. Raman Nagar, 
Baigalore. 

Shi Kempahaumaiah, 
24years, Sb. Gangaiah, 
C/o.D. Nanjappa, 
Ner Extension, 
Yaalur Village & Post, 

z ) Bana1ore. 
It 

M.S. Nagar Post, 

. . . .2/.. 



8, Shri V Q Rudre Gowda, 
26 years, S/o,Veeranna, 
C/c. Nanjappa, 
NOv Extension, 
Yamalur village & Post, 
Bangalore. 

9. Shri Jaya Seelan A, 
24 years, S/o.AnthoflY Dass, 
C/o.P0 Joseph, 3rd Main Road, 
Narayanappa Building, 
Matadahally, Munireddy 
Palya, Bangalore, 

jO, Shri P. Sridhar, 23 years, 
S/oL. Raja Rathnam, 
92, Suddagunda Palya, 
C.V. Ratrian Nagar, P09  
Bangalore, 

Shri R. Manjunath, 20 years, 
Sb. Rania Swamy, 1789  
Kodiahili near Muneswara 
Temple, J.B. Nagar Post, 
Bangalore. 

ShriH, Sreenivasappa, 
26 years, S/o. Huthanallappa, 
Gonakana Halli, 
Jadigenahalli Post, 
Hoskote Taluk, 
Bangalore District. 

Shri K.S. Mariyappa, 
28 years, S/a. Sidde Gda, 
43, S.G. Palya, 
C.V. .Raman Nagar Post, 
Eangalore. 

Shri S. Devaeshat, 
26 years, Sb. C,Showri, 
251, 5th Main, Anarida Puram, 
C.V. Raman Nagar Post, 
Bangalore. 

Shri Ashok, 22 years, 
S/o. Thippanna Pata Gowder, 
Arthi Village & Post, 
Magadi Taluk, 
Bangalore District. 

16, Shri Jayaram, 22 years, 
S/c. Nan,je Gowda, 
C/o, Ijisoox Ramaiah, 
S.G. Palya, C.V,Raman Nagar, 
Bangalore. 

I 

. . .3/— 
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17, Shri H, Ramapaa, 24 years, 
Sb. Hanurnanthappa, 
C/o, Hanumantharaiah, 
E.4510 'E' Block, 
NG00s quarters1 
6th Block, Rajajinagar, 
Bangalore, Applicants 

(Sri M, R. Achar,,,.Advocate) 

1. 

2, 

Scientific Adviser to 
Raksha Mantri and Director 
General, Research and 
Development Orgariisation, 
Dept C of Works & Housing 
Ministry of Defence, 
New Delhi. 

Estate Manager, 
Estate Management Office/Unit, 
Ministry of Defence, 
DRDO Township, 
C.V. Rarnan Nagar Post, 
Bangalore93 Respondents 

This application having come up for hearing 

bef re this Tribunal today, Hon'ble Shri P. Srinivasan, 

Mem er (A), made the following :- 

By these applications, the applicants want 

us to review our order dated 128.1988 disposing 

of Nos. 1035 to 1051/88. The complaint of the 

L4 ~'- 

I 

app icants in that application was that their 

rvices as Casual Labourers (CLs)- in the Estate 
'

agement Office of the Defence Ministry at 

alore had been wrongly terminated though 

ZV 

the work for which they were engaged was not 

. L-- 
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over. The respondents on the other hand urged 

that the particular work for which the ap1icants 

were so engaged was nearing completion a d as such 

the number of CLs required had also got reduced 

and the strength was being brought down0 We 

accepted this contention and held that t1ie termi 

nation of services of applicants did not suffer 

from any infirmity. We may at this stag point 

out that the order was dictated by us in open 

court in the presence of all the parties 

2. 	 There is an office objectioP pointing 

out that this application is delayed by lii days. 

When we drew the attention of Shri Achar to this 

objection, he filed an application for c ndonation 

of delay. Under Rule 17 of the Central dministrative 

Tribunals (Procedural) Rules, 1987, no application 

for review shall be entertained unless it is filed 

within 30 days from the date of the orde of which 

the review is sought. As mentioned earl er, we 

dictated the order in open court on 12.81988 in 

the presence of all parties. The applic nts were 

thus aware of our decision on that day I self. 

The application for review should have b en 

filed within 30 days therefrom Se., on or before 

10.9.1988. But thepresent application was filed 

on 21.9.1988. The reason for delay urged in 

the application for condonation is that the order 

was served on the applicant only on 23.8.1988. 

The limitation prescribed in the rules is with 

reference to the date of the der and n t with 



re erence to the date of its service. Even after 

the applicants could have very well 

ft ed the application for review before 109,1988 

but they have not done so. On this ground itself 

viz., limitation - this application deserves to 

be rejected. 

3; 	Since Shri Achar argued the merits 

of the review application in some detail, we 

hae thought it fit to consider this aspect 

of the matter also. His contention is that 

the explanation offered by the respondents and 

ac epted by us in our order dated 12*8e1988 that 

the strength of the establishment in which the 

applicants were appointed was being reduced, 

was incorrect. He seeks to support this 

co tention by some appointment orders of CLs 

ma e by the respondents after we passed the 

or er on 128,1988, The respondents stated 

in their reply to the original application that 

ft m time to time, CLs had to be recruited in 

the Estate Management Office for various purposes. 

We cannot assume that the fresh appointments 

st ted to have been made after the services 
PA 

P, of the applicants were terminated were in 

co nection with the same work for which the 

applicants were engaged. There is no automatic 

9 1 conection between the termination of the services 

of Lthe applicants and the recruitment of cUe rs 

la er. Unless it is patent that the fact 

. 
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before us earIierJncorreCt we cannot undertake a 

review of our order. We therefore, fee that 

the applications for review do not des rye to 

be admitted and we cannot review our ord r. 

4. 	 In the result, the applicat ns are 

rejected at the admission stage without notice 

o the respondents. 

cCHN 	MEMBER A)k ' 

TRUE COPY 

ANGALOE 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

\ \ 
TZI tTh 
- 

REG • ISTERED 

APLICATI0N NOS. 	1035 to105193F 

Commercial Complex 
Iridiranagar 
Bangalore - 560 038 

Dated t •2 3 AUG 1988 

applicants 

Shri Ba bu & 16 Ors 

Res2ondents 	•.• 

V/s 	The Scientific Adviser to Rakaha Mantri, 
New Delhi & another 

To 

Shri Babu 
A—i/I, ORDO Comlex 
C.V. Raman Nagar 
Bangalore- 560 093 

Shri I. Reddappa Reddy 
8-9/2, DRDO Comlex 

• C.V, Raman Nagar 
Bangalore - 560 093 

.3. Shri S. Basava Reju 
Yamalur Vilaga & P0 

Bangalore - 560 037 

4. Shri K. Kenchaiah 
C/a Shri P. Govi,dappa 
14, Sudduguntapalys 
C.V. Raman Nagar 

• Bangalore - 560 093 
\ 

S. Shri S. Ambrose Thomas 
281, 10th Cross 
Anancja Puram 
C.V. Raman Nagar 
Bangalore - 560 93 - 

6. Shri Kempahanumeiah 
C/a Shri D.-Nanjppa 
New Extension 
Yarnalur Village & PD 
Bangalore -. 560 037 

7. Shri R. Muni Raju 
S/a Shri B. Ramaiah 
ande Nagar 

M.S. Nagar Post 
Bangalore - 560 033 

8. Shri V. RudreGowda k. 
C/o Shri D. £4anjappa 
New Exten8jon 
Yamalur Village & P0 

.)2 	Bangalore - 560 037 

9. Shri. Jays Seelan A. 
C/a Shri P. Joseph : 
3rd Main1 Road: 
Bahind Kkara Ashram 
Narayanappa Building 
Matadahally, Munireddy Palys 
Bangalore - 560 006 

10. Shri R. Sridhar 
92., Suddagurita Palya 
C.V. Raman Nagar PD 
Bangalore 	560 093 

11. Shri R. Manjunath 
178, Kodihalli 
Near fluneswara Temple 
J.B. Nagar Post 
Bangalore - 560 075 
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12. Shri H. Sreenivasappa 
S/o Shri Huthanallappa 
Gonakana Halli 
Jadigonahalli Post 
Hoekota Taluk 
Bangalorö District 

13, Shri K.S. Mariyappa 
43, S.G. Palya 
C.V. Raman Nagar Post 
Bangalore - 560 093 

14. Shri S. (vanathan 
251 9  5th Main, P,nanda Puram 
C.V. Raman Nagar Post 
Bangalore - 560 093 

/1/5. ShriAshok 
S/o Shri Tippanna Pete Gowder 
Arthi. Village & Post 
Magadi Taluk 
Bangalore District 

16. Shri Jayaram 
C/o Shri Ulsoor Ramaiah 
S.G. Pelya 
C.V. Raman Nagar Post 
Bangalore - 560 093 

Shri H. Ramapa 
(-159  'E' BloCk 
N.G.Os Quarters 
6th Block, Raajin3gar 
Bangalore - 50 010 

Shri N. Raghalendra Achar 
Advocate 
1074-1075

9 
Bapashankari I Stage 

Sreenivas8nagr II Phase 
Bangalore - 550050 

.19. The Scientif1c Adviser to 
Raksha Mantri & Director General 
Research & Davelopnnt 
Ministry of (?ence 
DHQPO 
New DeLhi - 110 011 

20, The Estate Manager 
(state Managment Office/Unit 
Ministry of ftfenco 
DRDO Township 
C.!iI. Raman Ngar Post 
Bangalore - 60 093 

21. Shri N. Vasuieva Rao 
Central Govt6 Stng Counsel. 
High Court Building 
Bangalore - 50 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Enclosed herewith please find the copy or ORDER passed by this Tribunal 

in the above said applications on 12-8-88. 

& 

bPUTY REGI'TRAR 
(JUDICIAL) 

Encl : As above 

4 
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2. Estte Manager, 
Estate Management Office/Unit, 
Ministry of Defence, 
DRDO Township, 
C.V Raman Nagar Post, 
Banalore-93. 

(Shri M 'Jasudeva Rac, CG.A.S.C.) 

Respondents. 

Thse applications having come up for hearing to—day, 

Shri P. Srinivasan, Hon'ble Member (A) made the following: 

OR D ER 

All the 17 applicants before us were appointed as 

casual Labourers (CL) in the Estate Management Office/Unit 

of the Defence Ministry at Bangalore.. They were civilian 

emoloyees of the Defence Ministry. The appointments were 

made on' various dates in 1996 and 1937. A sample order of 

apooinment which we have perused shows that they were to 

be paid' a gross salary of P.756 per month in the pay scale 

of R.16-232 plus usual allouances. It was clarified that 

the apointment was purely on casual basis for a period of 

30 day with no likelyhood of extension. Their services 

were l..able for termination at any time during the said 

period of 30 days without prior notice. It appears that 

after the expiry of 1initial period of 30 days each one of 

them was reappointed from time to time and continued to 

work tLll June 1933. By sep&rate letters issued to each 

one of the applicants, all dated 23.6.1938, the Estate 

IM  ger informed them that their employment as LL stood 

; 

/ 	[ (tv nated with effect from the same date. It is these 
• 

te orders issued to each one of the aoplicants, 
) 

re being challenged in these aplications.- 
3: 	 # 	 I 	 - 
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Shri M. Raghavendrachar, learned cour sel for the 

applicants submitted that the applicants were for all 
'1 

intents and purposes given regular aopointmer t th/'ough 

theirft letter5of appointment callX their appc intments. 

casual; tnere tore their services could not bE abruptly 

terminated. He contended that there was sti .1 work to 

be carried on in the office of'state Ilanage 
	

It was 

unfair labour practice to terminate the serv .ces of tne 

aoplicants, 

Shri M. Vasudeva Rao, learned c.ounsell for the 

respondents submitted that in the nature of t 

office of the re5pondent had to engage CL for 

which was extended from time to time till the 

carried out was completede Once the work was 

could not be continued. hence their services 

iflgS the 

short periods 

work to be - 

over they 

were termi— 

nated. Their initial appointment clearly staed that it 

would be for a fixed period and in any case wtLien  the work 
	L 

for which they were recruited was completed 
I
ad the posts 

stood abolished the applicants can have no riht to Conti—

nue in employment. 

4. We have considered the rival 4ontenti ns carefully. 

We may here usefully extract the reply of the repondents: 

"2. The EstatE Management Unit is a neul for— 

I( 1_rloor  med organisation under the Ivlinistry of efence 

& D, Oryanisation for the purpose of eve 

( 	
' 	ojment of defence R & 0 residential estates. 

- 	he Estate 11anagenient started in Januar 1986. 

The need of the organisation is the Estate; 	
Af 

manager and the office consists of 4 orPV  
	5 

administrative staff, 



The R&D Residentj1 Complex, Bangalore wa 

nder construction for the last 3-4 years. To 
evelop the area, the Estate Manager was 

~iven certain tasks like arboriculture, garden-

ing, construction of parks -for children, etc., 

o execute the above works , certain casual 

abour sanction was given for a oeriod of 

atatirne by R & D Headquarters. 

11 0rdinQly, the Estate Manager employed the 

labourers for day to day work till the san—

çtioned period and thereafter terminated their 

service. None of the applicants have come from 

the Employment Exchange. 

During the routine visit of senior officers 

from the R & 0 Hrs, New Delhi to the complex 

rew develoomental works were entrusted to 

Estate Manager and based on his aopreciation of 

labour required, the additional sanctions for 

casual labour were being issued by the R & 0 

lQrs. 

. Since the construction activities in this 

omplex are nearing completion, less number of 

asual labourers are required and hence the 

trength is oeing brought down. 

6. The Ellu Bangalore has no permanent vacancy 

of labourers in the authorised establishment. 

The Estate Ianaer has no power to sanction 

Casual Labour." 

We conider thiS to be an adequate answer to the claim of 

the applicants. uie, therefore, feel that the termination 

r services is not tainted with any Legal flaw. 

Before parting with these applicatLons we must, 

notice that these aplicants have worked for the 

ants for periods ranging from 1 to 24 years and 
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the terminatibn of their services has ha.pened for no fault 

of theirs. It would, therefore, be only áp9opriate if the 

respondehts can consider rehabilitating all the aoplica.ntS 

in any oost under the Defence Ilinistry for which they may 

be eligible and may be found suitable. They may first be 

considered in this manner for any such post, casual or 

regular, that may arise in the city of Bana ore but if 

that is not possible they may consider them or any posts 

within the State of, Karnataka. We do hope tat the res-

pondents will make a sincere effort in this ~egard. 

6. With the above observations the appiLicat ions are 

dismissed. Parties to bear their own costs. 

I- 	• 	 • 	 S 

EMBER(A) 

Cr bsvii V. 

J/1 

' 
NG" 
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